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Order dated 31.07.20(2 

Heard Mr. 	T. Bath Learned Counsel. 

for the Applicant and Mr. D.N. Mlshra, 

Learned Standing Counsel for the Railways 

2. 	This is a case where the widow of 

a Railwa/ Employee has prayed for a direction 

to the Railways to pay her Family Pension 

Benefits; for her husband, a Railway 

Employee, died prematurely, on 27.11.1984 

while he was still in service. She applied to 

the Railways for terminal benefits on 

03.01.1985. 	As it appears, no heed was paid 

to the grievances of the Applicant for a long 

time and, ultimately, during 1995 the 

Applicant was intimated that benefits, if any, 

are available to her from (new) Sambalpur 

Division, 	Despite-that, 	none 	of 	the 

grievances of the App!. cant were heeded to; 

for which the Applicant had t:o file the 

present Original Application during 2001. 

Despite notice, n( roiinter 	as fi cd; for, 
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which an interim order,  was passed on 11.03.200 

asking the Respondents to grant provisional 

ramily pension, as due and admissible, in 

favour of the Applicant by the end of March, 

2002. 

3. Today it has been informed by both 

the parties that by an order dated 21.05.2002 

Family Pensionary benefits has been granted in 

favour of the Applicant and, as a consequence, 

the 	Applicant. is to get certain Pens ionary 

Benefits every month. 

	

1. 	A copy of the communication 

between the Branch Manager of Stat.e Bank of 

india dated 30.05.2002 (addressed to the 

Divisional Railway Manager (P) of the South 

Eastern Railway, Waltairhas been produced by 

the Learned Standing Counsel for the Railways; 

which is taken on record. 

	

5. 	At this stage,Learned Counsel for 

the Applicant submits that the delay in 

payment in question for over 17 years (from 

	

03.01. 1985 	till 	May, 	2002) is 	purely 

attributable to the Railways and, therefore, 

the Respondents should be asked to pay 

interest by the Railways. 
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fiavind ieotcI ftc rounsei Icr the 

\pplicant and Learned Counsel for the 

Fiai Lnays, I am satisfied that the delay 

payment of the pensionary benefits to 	a 

Widow/Applicant is definitely attributable tc 

the 	Railways 	and, t In: rn 9 	ho 	\jp: i lit 

should be compensated 
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7. 	In the said premises, tbC 

OH gina] Application is di spc sod of a itt a 

ci .1 root ion to the Railways/Respcnrlc'nt 	o pa 

interest @ 10% per annum to the Applicant on 

the arrears of Family Pension paid to her. 

The interest on the arrears should be paid to 

the L\ppllcant within 	or - Ls 	rrm t Ii? 	to 

raneipt c9 tho copy nf 1 b cndar. 

nce inie not hoon been impcovd 

no co-"! is imposed in this cas(- 

9, 	Snncl Cop] (? 0 	S siH 	ta) 	t he 

pait I po 

Pr.mher (Judicial) 


